FORM G
INVITATION FOR EXPRESSION OF INTEREST FOR
KGN GENERAL TRADING CO. LIMITED UNDER CIRP
OPERATING IN TEXTILE INDUSTRY, LUDHIANA PUNJAB
((Under sub-regulation (1) of regulation 36A of the Insolvency and Bankruptcy Board of India (Insolvency
Resolution Process for Corporate Persons) Regulations, 2016))

RELEVANT PARTICULARS

Name of the corporate debtor along with PAN/CIN LLP

KGN General Trading Co. Limited
(CIN: U51109PB2011PLCO034761)
(PAN: AAECKS121H)

2 | Address of the Registered Office E-9 1405 St No 5 Ganpati Street Kali Sarak, Ludhiana,
Ludhiana, Punjab, India, 141007
3 | URL of website Not Available
4 | Details of place where majority of fixed assets are located First and Second Floor, B-32-E-10-330/3-A, Basant
Valley Colony, Street No. 1, Kali Sadak, Ludhiana,
Punjab-141008
5 | Installed capacity of main products/ services NA
6 | Quantity and value of main products/ services sold in last Total Revenue
financial year 01-04-2025 till 07-11-2025 (Provisional)- 66.21 Lakh
FY 2024-25 (Audited)- Rs 3071.07 Lakh
7 | Number of employees/ workmen 1 as on Insolvency Commencement Date
8 | Further details including last available financial statements | Can be obtained by sending an Email to Nikhil Sachdeva
(with schedules) of two years, lists of creditors, relevant dates | at cirp.kgn@gmail.com or through Speed Post/Courier
for subsequent events of the process are available at addressed to Nikhil Sachdeva at H. No. 541-L, First
Floor, Model Town, Preet Hospital Road, Ludhiana,
Punjab ,141002
9 | Eligibility for resolution applicants under section Can be obtained by sending an Email to Nikhil Sachdeva
25(2)(h) of the Code is available at: at cirp.kgn@gmail.com or through Speed Post/Courier
addressed to Nikhil Sachdeva at H. No. 541-L, First
Floor, Model Town, Preet Hospital Road, Ludhiana,
Punjab ,141002
10 | Last date for receipt of expression of interest 21-01-2026
11 | Date of issue of provisional list of prospective resolution | 31-01-2026
applicants
12 | Last date for submission of objections to provisional list 05-02-2026
13 | Date of issue of final list of prospective resolution applicants | 15-02-2026
14 | Date of issue of information memorandum, evaluation matrix | 20-02-2026
and request for resolution plans to prospective resolution
applicants
15 | Last date for submission of resolution plans 22-03-2026
16 | Process email id to submit Expression of Interest cirp.kgn@gmail.com
17 | Details of the corporate debtor’s registration status as MSME. | Udyam Reg No: UDY AM-PB-12-0052202

Classification: Small Enterprises
Classification year: 2025-26

AN

Nikhil Sachdeva

Resolution Professional

KGN General Trading Co. Limited

Regn No: IBBI/IPA-001/1P-P-02743/2022-2023/14184

Address :H. No. 541-L, First Floor, Model Town,

Preet Hospital Road, Ludhiana, Punjab ,141002

Date: 06.01.2026 AFA: AA1/14184/02/311226/108779 Valid Upto 31.12.2026

Place: Ludhiana
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i PROTIUM FINANCE LIMITED
Pl"ﬂtll.lll'l | (Formerly known as Growth Source Financial Technologies Ltd.)

'ReEisterec'l & Corporate Office Address: 7th Floor, Block B2, Phase — | Nirlon Knowledge
Park, Pahadi Village, Off. Western Express Highway, Cama Industrial Estate, Goregaon?E),

Mumbai- 400063, Maharashtra.

PUBLIC NOTICE (Under Rule 3 8) of Security Interest (Enforcement) Rules, 2002
SUBSTITUTED SERVICE OF NOTICE s.13éﬂ of SECURITISATION AND RECONSTRUCTION
OF FINANCIAL ASSETS AND ENFORCEMENT OF SECURITY INTEREST ACT, 2002.

Notice is hereby given to the Borrowers as mentioned below that since they have defaulted
in repayment of the Credit facility availed by them from Protium Finance Limited (Formerl
known as Growth Source Financial Technologies Ltd. and before that known as Growt
Source Financial Technologies Pvt. Ltd.), their loan credit facility has been classified as
Non-Performing Assets in the books of NBFC as per RBI guidelines thereto. Thereafter,
NBFC has issued demand notices to below mentioned respective borrower under section
13(2) of the Securitization and Reconstruction of Financial Assets and Enforcement
of Security Interest Act, 2002 (SARFAESI Act) on the last known addresses of the said
borrowers thereby calling upon and demanding from them to pay the amounts mentioned
in the respective Demand Notice/s within 60 days from the date of the respective Notice/s,
as per details given below, together with further interest at the contractual rate on the below
mentioned amount and incidental exBenses, cost, charges etc. as stated in the said demand
notices. However, the service is also being done by us by way of this publication as per Rule
3 of the Security Interest (Enforcement) Rules, 2002 (SARFAESI Rules)

Date of Demand
S. Loan Account No./ NPA Notice Date
N. Name and address of Borrower and Co Borrower/s Total Outstanding Dues

(INR) as on below date

1. | Loan Account No. GS002EDS1640719, 09.12.2025 | 27.12.2025

Borrower - Shri Ram Kumar Memorial Shiksha Samiti, 222267107.76

Tiguat 15, Szl ameen Koy oo Fan oy | E2Z2ETATTEL
ress:- araf Teh Kanina, Ambala, Haryana | s

Name of Co-Borrower/s : 1. Suresh Kumar, 2. Ramesh Twenty Two Lakh Sixty

Kumar, 3. Hari Prakash, 4. Sudha: Address of Co- Seven Thousand One

Borrower/s : #Suresh Kumar, Ramesh Kumar, Hari Prakash) s Hundresq nggn a(;‘dl
Village Bharaf, Bharaf-17, Mahendergarh, Haryana 123027 e\fnty 2'; 12'32%25" y)
(Sudha) Bharaf-17, Mahendergarh, Haryana 123027 soncz/.1z.

DESCRIPTION OF THE SECURED ASSETS/MORTGAGED PROPERTIES:- Land area
measurin% 8 Kanal 15 Marla out of Khewat No. 423, Khatoni No. 452 Mu. & Kila No.
11//16/2/3 (2-1), 17 (3-10), 24/1 (2-12), 25/1/1 (0-2), situated at Mauza Bharaf, Tehsil
Kanina, District Mahendergarh, Haryana. Boundaries of the property: East by: Land of
EhacrlmfPRaI, We?‘t by: Land of Bijender, North by: Land of Kaneena Rewari Road, South by:
and of Rames

2. | Loan Account No. GS002EDS2431464 09.12.2025 | 27.12.2025

Borrower - Shri Ram Kumar Memorial Shiksha Samiti
Through its Secretary Ramesh Kumar S/o Ram Kumar
Address:- VPO Bharaf Teh Kanina, Ambala, Haryana 123027
Name of Co-Borrower/s : 1. Hari Prakash, 2. Suresh Kumar
3. Sudha, 4. Ramesh Kumar, Address of Co-Borrower/s

: (Hari Prakash, Suresh Kumar, Ramesh Kumar) Village
Bharaf, Bharaf 17, Mahendergarh, Haryana 123027

(Sudha) Bharaf 17, Mahendergarh, Haryana 123027

¥74,51,764.06/-
(Rupees Seventy Four
Lakh FiftzIOne Thousand
Seven Hundred Sixt
Four and Paise Six Only)
As on 27.12.2025

DESCRIPTION OF THE SECURED ASSETS/MORTGAGED PROPERTIES:- Land area
measuring 8 Kanal 15 Marla out of Khewat No. 386, Khatoni No. 418 MU. & Kila No.
11//16/2/3 (2-1), 17 (3-10), 24/1/1 (2-12), 25//1/1 (0-2), situated at Mauza Bharaf, Tehsil
Kanina, District Mahendergarh, Haryana., Boundaries of the property: East by: Land of
EhaémfPF?l' Wers1t by: Land of Bijender, North by: Land of Kaneena Rewari Road, South by:
and of Rames

3. [ Loan Account No. GS002LAP1327831 | 04.12.2025 | 27.12.2025

Borrower - Ganeshee Lal Education Society Through its | 219863643.81
Chairman Rajender Singh, Address: Kanina Rural 14 Kanina Rupbees One C /-
Mahendergarh, Ambala, Haryana 123027 N’( UP‘E‘?Sh ’I‘_ek':'"sr.e
Name of Co-Borrower/s : 1. Subhash Yadav, 2. Rajender !Pﬁty .:. tla dSI'Xty
Singh, 3. Dhanwanti Devi, 4. Hoshiyar Singh, Address| dre?iF ous_la_ﬂ Ix d
of Co-Borrower/s : (Subhash Yadav, Rajender Singh, é’.“hreo orty 1 r%e f‘“
Dhanwanti Devi, Hoshiyar Singh) : Kanina Rural 14 Kanina "-‘kty ’597 132'329022 y)
Mahendergarh, Ambala, Haryana 123027 (Subhash Yadav sonz/.12.
H. Number 47, Ward Number 11, V.P.O. Kanina On Bus Stand,
Mahendergarh,Haryana123027,(DhanwantiDevi) Ward Number
13, V.PO. Kanina, District Mahendergarh, Haryana 123027

DEBTS RECOVERY TRIBUNAL CHANDIGARH (DRT-3)

GROUND FLOOR, S.C.0. 33-34-35, SECTOR 17-A, CHANDIGARH - 160017
Case No. : 0A/1930/2022

Summons under Sub-Section (4) of section 19 of the Act, read
with Sub-rule (2A) of rule 5 of the Debts Recovery Tribunal

(Procedure) Rules, 1993.
PUNJAB NATIONAL BANK
VS
JAGIR SINGH AND OTHERS SINGH

Exh. No. 28090

To,
(3) Shri Baljeet Singh Son of Shri Charanjit Singh, R/o Village Kot
Ise Khan, Tehsil and Distt. Moga.

SUMMONS
WHEREAS, OA/1930/2022 was listed before Hon’ble Presiding
officer/Registraron 15.11.2025.
WHEREAS this Hon’ble Tribunal is pleased to issue summons/ notice
on the said application under section 19(4) of the Act, (OA) filed
against you for recovery of debts of Rs. 26,51,702.25 (application
along with copies of documents etc. annexed).
In accordance with sub-section (4) of section 19 of the Act, you, the
defendants are directed as under :-
(I) To show cause within thirty days of the service of summons as to
why relief prayed for should not be granted:
(i) To disclose particulars of properties or assets other than properties
and assets specified by the applicant under serial number 3A of the
original application :
(iii) You are restrained from dealing with or disposing of secured
assets or such other assets and properties disclosed under serial
number 3A of the original application, pending hearing and disposal of
the application for attachment of properties;
(iv)You shall not transfer by way of sale, lease or otherwise, exceptin
the ordinary course of his business any of the assets over which
security interest is created and/or other assets and properties
specified or disclosed under serial number 3A of the original
application without the prior approval of the Tribunal;
(v) You shall be liable to account for the sale proceeds realised by sale
of secured assets or other assets and properties in the ordinary
course of business and deposit such sale proceeds in the account
maintained with the bank or financial institutions holding security
interest over such assets.
You are also directed to file the written statement with a copy thereof
furnished to the applicant and to appear before Registrar on
16.02.2026 at 10:30 A.M. failing which the application shall be heard

il i
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SMFG INDIA CREDIT COMPANY LIMITED
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SMFG INDIA CREDIT COMPANY LIMITED

POSSESSION NOTICE

(For Immovable Property)
(Under Rule 8 (1) of the Security Interest (Enforcement) Rules, 2002)

Whereas the undersigned being the authorized officer of SMFG India Credit Co. Ltd.
(“SMFG INDIA CREDIT”), having its registered office at Megh Towers, 3rd Floor, Old No.
307, New No. 165, Poonamallee High Road Maduravoyal, Chennai, Tamil Nadu-600095
and corporate office at Floor 5 & 6, B Wing, Supreme IT Park, Supreme City, Behind
Lake Castle, Powai, Mumbai- 400076, under Securitization and Reconstruction of Financial
Assets and Enforcement of Security Interest Act, 2002 (54 of 2002), and in exercise of powers
conferred under Section 13 (12) read with Rule 3 of the Security Interest (Enforcement)
Rules, 2002 issued Demand Notice dated 15.10.2025, calling upon the borrower(s) 1)
Parvesh Singhal 2) Nisha Singhal under loan account number (s) # 212820911767043,
to repay the amount mentioned in the notice being Rs. 35,15,604/- (Rupees Thirty Five
Lakhs Fifteen Thousand Six Hundred Four Only) as on 10 October, 2025, within 60 days
from the date of receipt of the said notice.
The borrower(s) having failed to repay the amount, notice is hereby given to the borrower(s)
and the public in general that undersigned has taken Symbolic Possession of the property
described herein below in exercise of powers conferred on him under sub section (4) of
section 13 of the Act read with Rule 8 of the Security Interest (Enforcement) Rules, 2002, on
this 31th Day of December in the year 2025.
The borrower in particular and the public in general are hereby cautioned not to deal with the
property and any dealings with the property will be subject to the Charge of Fullerton India
Credit Company Limited for an amount of Rs. 20,03,667/- (Rupees Twenty Lakhs Three
Thousand Six Hundred Sixty Seven Only) as on 10 October, 2025 and future interest
thereon.
The borrower’s attention is invited to provisions of sub-section (8) of section 13 of the
Act, inrespect of time available, to redeem the secured assets.

DESCRIPTION OF THE IMMOVABLE PROPERTY
OWNER OF THE PROPERTY: BALBIR KAUR, PROPERTY DESCRIPTION: PLOT NO.
28, VILLAGE KAKOWAL, STREET NUMBER 1,ABADI BAWACOLONY, NEAR BANK OF
BARODA, LUDHIANA, PUNJAB-141001.BOUNDARY: EAST STREET 18.3 FT, WEST
NEIGHBOR 18.3 FT, NORTH NEIGHBOR 36 FT, SOUTH NEIGHBOR 36 FT.

POSSESSION NOTICE

(For Immovable Property)
(Under Rule 8 (1) of the Security Interest (Enforcement) Rules, 2002)

Whereas the undersigned being the authorized officer of SMFG India Credit Co. Ltd.
(“SMFG INDIA CREDIT”), having its registered office at Megh Towers, 3rd Floor, Old No.
307, New No. 165, Poonamallee High Road Maduravoyal, Chennai, Tamil Nadu-600095
and corporate office at Floor 5 & 6, B Wing, Supreme IT Park, Supreme City, Behind
Lake Castle, Powai, Mumbai-400076, under Securitization and Reconstruction of Financial
Assets and Enforcement of Security Interest Act, 2002 (54 of 2002), and in exercise of powers
conferred under Section 13 (12) read with Rule 3 of the Security Interest (Enforcement)
Rules, 2002 issued Demand Notice dated 15.10.2025, calling upon the borrower(s) 1)
SATVIR SINGH 2) BALVIR KAUR under loan account number (s) # 213720911050711, to
repay the amount mentioned in the notice being Rs. 20,03,667/- (Rupees Twenty Lakhs
Three Thousand Six Hundred Sixty Seven Only) as on 10 October, 2025, within 60 days
from the date of receipt of the said notice.
The borrower(s) having failed to repay the amount, notice is hereby given to the borrower(s)
and the public in general that undersigned has taken Symbolic Possession of the property
described herein below in exercise of powers conferred on him under sub section (4) of
section 13 of the Act read with Rule 8 of the Security Interest (Enforcement) Rules, 2002, on
this 30th Day of December in the year 2025.
The borrower in particular and the public in general are hereby cautioned not to deal with the
property and any dealings with the property will be subject to the Charge of Fullerton India
Credit Company Limited for an amount of Rs. 20,03,667/- (Rupees Twenty Lakhs Three
Thousand Six Hundred Sixty Seven Only) as on 10 October, 2025 and future interest
thereon.
The borrower’s attention is invited to provisions of sub-section (8) of section 13 of the
Act, inrespect of time available, to redeem the secured assets.

DESCRIPTION OF THE IMMOVABLE PROPERTY
OWNER OF THE PROPERTY: BALBIR KAUR, PROPERTY DESCRIPTION: PLOT NO.
28, VILLAGE KAKOWAL, STREET NUMBER 1,ABADI BAWACOLONY, NEAR BANK OF
BARODA, LUDHIANA, PUNJAB-141001, BOUNDARY: EAST STREET 18.3 FT, WEST
NEIGHBOR 18.3 FT, NORTH NEIGHBOR 36 FT, SOUTH NEIGHBOR 36 FT.

Sd/- AUTHORIZED OFFICER
SMFG INDIA CREDIT COMPANY LIMITED
(“SMFG INDIA CREDIT”)

DATE : : 31st December, 2025
PLACE : Ludhiana

Sd/- AUTHORIZED OFFICER
SMFG INDIA CREDIT COMPANY LIMITED
(“SMFG INDIA CREDIT”)

DATE : : 30th December, 2025
PLACE : Ludhiana

; versidive feifdies SJVN LIMITED

(WA TR wE fEnres v STRN W WuE I )
(A Joinl Venture of Govt. of India & Govl. ol HF)

T G| A Mavratna CPSE

SJV

CIN No. LAD1D1HP1988G0I008409

DESCRIPTION OF THE SECURED ASSETS/MORTGAGED PROPERTIES:- Property
address — A school conducted by M/s. Ganeshee Lal Education Society constructed on land
admeasuring 11 Kanal 2 Marla, comprised in Mustatil No. 136, Killa No. 20/2, 20/3, 20/4,
20/5, 20/6, 20/7, 20/8, 19/3/4, Mustatil No. 136, Killa No. 22/1/1 & Mustatil No. 136, Killa
No. 21, Village Kanina, Sub [1] Tehsil Kanina, District Mahendergarh, Haryana., Boundaries

and decided in your absence.

17.11.2025.

Given under my hand and the seal of this tribunal on this date

PRESS NOTICE/ E- Tender No. PCD-0&M-RHPS-757

Onding bids (e-tender) on Domastic Compefifive Bidding (DB} are invited on behalf of

of the property: East By: Property of Kuldeep, West by: Property of Jai Prakash, North by:
Road, South by: Road

We hereby call upon the borrower stated herein to pay us within 60 days from the date
of this notice, the outstanding amount of more particularly stated in respective Demand
Notices issued, together with further interest thereon plus cost, charges, expenses, etc.

Bank of Baroda

BRANCH OFFICE : MODEL

Attention of the concerned
partylies] and general public is
invited to E-Auction notice
published on 02.01.2026 in Account
MName M/s Subhash Chand Dairy .
Auction Date may be read as
17.02.26 instead of 04.02.2026 .Other
terms & conditions will remain

cost and consequences.
Please note that as per section 13(13) of the SARAFESI Act, all of you are prohibited from
transferring by way of sale, lease or otherwise, the aforesaid secured assets without prior
written consent of the Bank. Any contravention of the said section by you shall invoke the
enal provisions as laid down under section 29 of the SARFAESI Act and / or any other
egal provision in this regard.
Please note that as per sub-section (8) of section 13 of the Act, if the dues of Protium
Finance Limited (Formerly known as Growth Source Financial Technologies Ltd together
with all costs, charges and expenses incurred by Protium Finance Limited (Formerly
known as Growth Source Financial Technologies Ltd are tendered to Protium Finance
Limited (Formerly known as Growth Source Financial Technologies Ltd at any time before
the date fixed for sale or transfer, the secured asset shall not be sold or transferred b
Protium Finance Limited (Formerly known as Growth Source Financial Technologies Ltd,

thereto failing which we shall be at liberty to Sale proceed against the above Secured

Asset(s)/Immovable Property (ies) under Section 13(4) of the said Act and the applicable| |- TOWN REWARI L
Rules not limited to takin% possession and selling the secured asset entirely at the risk of CORRIGENDUM

the said borrower(s)/co borrower (s)/Legal Heir(s)/Legal Representative(s)at your own| o~  + ..

same. Authorized Officer, Bank of Earﬂda|

and no further step shall be taken by Protium Finance Limited (Formerly known as Growth
Source Financial Technologies Ltd for transfer or sale of that secured asset.

Date: 06.01.2026 Sd/-, For Protium Finance Limited,
Place: Haryana Authorised Officer

-~ VASTU HOUSING FINANCE CORPORATION LTD
VHSTE’ Unit 203 & 204, 2nd Floor, “A” Wing, Navbharat Estate, Zakaria Bunder Road, Sewri

HOUSING FINANGE (West), Mumbai 400015. Maharashtra. CIN No.: U65922MH2005PLC272501

Demand Notice Under Section 13(2) of Securitisation Act of 2002

Whereas, Vastu Housing Finance Corporation Ltd through its head office Mumbai, Notice issued to the following borrowers / guarantors /
mortgagers have defaulted in the repayment of principal and payment of interest of credit facilities obtained by them from the VHFCL and
said facilities have turned to be Non Performing Assets. The notices were issued to them under section 13(2) of Securitisation and
Reconstruction of Financial Assets and Enforcement of Security Interest Act, 2002 on their last known addresses however the same
have returned un-served and as such they are hereby informed by way of public notice about the same.

Name of Borrower, Date and Amount of Description of Mortgaged
Co-borrower and Demand Notice Under T
Loan Alc No. Sec. 13(2) R

Satender- -Kumar (Applicant), 20/06/2025 Property |.e. House measuring total 03’2 Marlas, in which « 1 Marla 7 sarsai
MRS Reeta . (Co Borrower), Rs.1822476 ason  |being 16/1926 share of land measuring 10 Kanals 14 Marlas, comprised in
HL0000000155949 11/06/2025 with further | Mustil No. 47 da Kila No 23/1(5-7) Mustil No. 47 da Kila No 22/1(5-7) Khewat
'“terestthzfr‘gozharges no 103 Khatoni no 463, 464 & + 1 Marla 7 sarsai being 16/1908 share of land

measuring 10 Kanals 12 Marlas, comprised in Mustil No. 47 da Kila No
22/2(2-13) 23/2 (2-13) Mustil No. 47 da Kila No 18/2(2-13) 19/2(2-13)
Khewat no 103 Khatoni no 465, 466 vide Jamabandi for the year 2019-2020
situated at Ward No. 8, Baba Deep Singh Nagar, Sheikhu, Malout, Tehsil
Malout, District Shri Muktsar Sahib -152107 North- 50’ Street 20, South - 50°
Anoop Kumar, East - 20’ Street 15" Wide, West- 20’ Gurdeep Singh

The steps are being taken for substituted service of notice. The above borrowers, co- borrowers and/or their guarantors (where ever
applicable) are advised to make the payments of outstanding within 60 days from the date of the publication of this notice failing which
further steps will be taken after the expiry of 60 days of the date of this notice as per the provision of Securitisation and Reconstruction of
Financial Assets and Enforcement of Security InterestAct, 2002.

Please be informed that the said notice is also under section 13(13) informing the borrowers/guarantors/ mortgagors that the said
mortgaged property should not be sold/leased/transferred.

Date : 06.01.2026
Place : Shri Muktsar Sahib

Authorized Officer,
VASTU HOUSING FINANCE CORPORATION LTD

svge 4w ife s
Centrol Bank of India

Central Bank of India

Regional Office, K.P. Complex, Near Hotel Park Plaza, Ferozepur Road, Ludhiana-141001

DEMAND NOTICE
Notice Under Section 13(2) of Securitization and Reconstuction of Financial Assets
and Encorcement of Security Interest Act 2002

A notice is hereby given that the following Borrowers(s)/Guarantors have defaulted in the repayment of
principal and payment of interest of credit facilities obtained by them from the bank and said facilities have
turned Non Performing Assets. The notice under section 13(2) of Securitisation and Reconstruction of
Financial Assets and Enforcement of Security Interest Act 2002 were issued to Borrower(s)/Guarantor(s)
on their last known addresses. However in some of the cases the notices have been returned un-served
and in other cases acknowledgment has not been received and notice was pasted on their registered
address, as such they are hereby informed by way of public notice about the same

Date of
DATE OF Demand

NPA Notice
XTI MDY Y Residential property measuring| 19-12.2025 | 20.12.2025 |Rs. 10,73,055.61
1. Mr. Mangat Ram S/o Hem|100 sq yards situated at|(Rupees Ten Lakhs Seventy Three
Raj Oberoi, 2. Mrs. Simmi|comprised in khasra number|Thousand fifty five rupee and sixty one
Oberoi w/o Sh. MangatRam|1652, 1653, khata number|paisa only) & Rs. 1,87,353.16 (Rupees One
3. Mr. Sunny Oberoi S/o Mr|{1465/1986-1785/2402, as per|Lakhs eighty seven Thousand three
Mangat Ram 263, Street|{Jamabandi for the year 2010-11,|Hundred fifty three rupees and sixteen
Number 3, Backside Leeford|situated at Village Gill no 2, locality|paisa only) , due to us as on 19-12-2025

Dhandra Road, Shahid|known as Shaheed Bhagat Singh Nagar, Ludhiana, in the name of Smt. Simmi
Bhagat Singh Road Dugri|Oberoi W/o Sh. Mangat Ram bearing wasika number 11123 dated 19-03-2018
Ludhiana 141001. mortgaged in favour of bank. East: Satpal Singh, West: Jaswant Singh, North:

Leeford Health Care, South: Street. All primary stock along with book debts in the name of Shri Mangat Ram

IR EGITY Y Residential property measuring] 19-07.2025 | 20.12.2025 |Rs. 2,00,772.11 (Rs.
1. Mrs. Simmi Oberoi w/o[100 sq yards situated at|Two Lakhs seven hundred seventy two
Mr. Mangat Ram, 2. Mr.[comprised in khasra number|rupee and eleven paisa only), Rs. 2,13,454.23
Mangat Ram S/o Hem Raj{1652, 1653, khata number|(Rs. Two Lakhs thirteen Thousand four
Oberoi & 3. Mr. Sunny|1465/1986-1785/2402, as per|Hundred fifty four rupees and twenty three
Oberoi S/o Mr Mangat Ram|Jamabandi for the year 2010-11,|paisa only) & Rs. 2,20,965.69 (Rs. Two Lakhs
263, Street Number 3,|situated at Village Gill no 2, locality|{twenty Thousand nine hundred sixty five
Backside Leeford Dhandralknown as Shaheed Bhagat Singh|rupees and sixty nine paisa only) due to us as
Road, Shahid Bhagat Singh|Nagar, Ludhiana, in the name of|on 19-07-2025

Road Dugri, Ludhiana 141001 [Smt. Simmi Oberoi W/o Sh. Mangat Ram bearing wasika number 11123 dated 19-
03-2018 mortgaged in favour of bank. East: Satpal Singh, West: Jaswant Singh, North: Leeford Health Care,
South: Street. All primary stock along with book debts in the name of Mrs. Simmi Oberoi

Now by way of this publication by the undersigned in his capacity as the Authorised Officer of Secured Creditor (the
Bank) as per provision of the securitisation Act 2002 call upon you to repay the outstanding liability amount with
future interest and expenses/charges as applicable, within a period of 60 days from the date of publication of this
notice, failing which the Secured Creditor will exercise any or all of the rights as detailed under sub section (2) of
section 13 and under other applicable provisions of the said ordinance

You are also put on notice that in terms of Section 13 of the said act you shall not transfer by sale, lease or otherwise
the said secured assets without obtaining written consent of the Bank

This notice is without prejudice of the Bank's right to initiate such other actions or legal proceedings as it deems
necessary under any other applicable provisions of Law

Your attention is invited to provisioning of Sub Sec(8) of Sec(13) of the actin respect of time available to you
to redeem the secured assets.

DATE : 05-01-2025

var A e PR A "EPNTREL TO Tl BMTE EET

Name of Branch
Borrower(s) and

Amount
Outstanding

Description of the

Guarantor(s) Immovable Properties

PLACE : LUDHIANA

“"IMPORTANT™

WWhilst care is taken prior to acceptance of advertising
copy, it is not possible to verify its contents. The Indian
Express (P) Limited cannot be held responsible for such
contents, nor for any loss or damage incurred as a
result of transactions with companies, associations or
individuals advertising in its nevwspapers or Publications.
We therefore recommend that readers make
Nnecessary inquiries before sending any monies or
entering into any agreements with advertisers or
otherwise acting on an advertisement in any manner

whatsoever.

AUTHORISED OFFICER

SJVM Limited lor “Construction of Retaining wall near Type- B Building atl Bayal
{Abowe fire stalion building) al Powerhouse to Surge shaft Road, Village- Bayal
Tehsil Mirmand District Shimla (PCD-0&M-RHPS-75T7)". For details, please visit
websites www.sjyn.nic.in, hitps://eltender.sjvn.co.in and www.eprocure.gov.in.
Last date and time lor bid submission |5 [ Date : 28.01.2026 ; Time ; 13:00 Hours).
Amendmant{s )/ Cordgendum(s), if any, shall be Issued on above wabsites anly,
For and on behalf of SJVN Limited
Chief General Manager, Procurement & Contract Department,
Rampur HPS, SJVN Limited, Bayal,
Y Tehsil Nirmand, District Kullu (HP)-172023 )

EEI STATE BANK OF INDIA AMCC BATHINDA - 63452

[Rule 8- (1)] POSSESSION NOTICE (For Immovable Propertylies)

Whereas, the undersigned being the Authorized officer of State Bank of India, under the Securitization and Reconstruction of Financial Assets and
Enforcement of Security Interest Act 2002, (54 of 2002) and in exercise of powers conferred under Section 13 (12) read with Rule 54 of Security
Interest (Enforcement) Rules 2002, issued a Demand Notice(s) on the date mentioned here under calling upon the borrower(s)/ guarantor(s) to
repay the amount(s) mentioned in the respective demand notice(s) within 60 days from the date of the said notice.

The borrower(s)/guarantor(s) having failed to repay the amountin full, notice is hereby given to the respective borrower(s)/ guarantor(s) and
the public in general, that the undersigned has taken possession of the property/ies described herein below in exercise of powers
conferred on him/her under section 13 (4) of the said Act read with rules 8 and 9 of the said rules, on the dates mentioned against account(s).
The borrower(s)/guarantor(s) in particular and the public in general are hereby cautioned not to deal with the property/ies and any
dealing with the property(ies) shall be subject to the charge of State Bank of India, for an amount mentioned here in below along with
interest and other charges thereon.

The Bank is holding a valid and subsisting security interest (hypothecation charge) over all the current assets including receivables,
purchased out of bank finance.

Owners/occupiers of the property(ies) are also notified to handover actual physical possession to the undersigned within 30 days to
avoid use of force u/s 14 of the Act with assistance of the District Magistrate and in case, the borrower(s)/guarantor(s) do not pay back
the dues, the property(ies) shall be sold as per procedure prescribed under the Sarfaesi Act 2002, to recover the bank dues along with
interest, expenses and other charges thereon.

The borrower(s) and guarantor(s) attention are invited to the provisions of Sub-Section (8) of Section 13 of the Act, in respect
of time available to redeem the secured asset(s).

Name of the Account Description of
Immovable Property/ies
All Partand Parcel of Assets, viz, hypothecated |

Amount
Possession Outstanding
03.01.2026 Rs. 20,78,808/-
(Rupees Twenty Lakhs Seventy Eight
Thousand Eight Hundred Eight Only)
and interest from 06.09.2025 plus
expenses, charges and costs etc. thereon.

Mobile Shredder. 4. Shaktiman Cotton Shredder 6 Blade. 5. Fodder Harvester Hyd. 6. Laser Land Leveller.
Place: Kanakwal Sd/- Authorised Officer

EEI STATE BANK OF INDIA AMCC BATHINDA - 63452

[Rule 8- (1)] POSSESSION NOTICE (For Inmovable Property)

Whereas, the undersigned being the Authorized officer of State Bank of India, under the Securitization and Reconstruction of Financial Assets and
Enforcement of Security Interest Act 2002, (54 of 2002) and in exercise of powers conferred under Section 13 (12) read with Rule 54 of Security
Interest (Enforcement) Rules 2002, issued a Demand Notice(s) on the date mentioned here under calling upon the borrower(s)/ guarantor(s) to
repay the amount(s) mentioned in the respective demand notice(s) within 60 days from the date of the said notice.

The borrower(s)/guarantor(s) having failed to repay the amount in full, notice is hereby given to the respective borrower(s)/ guarantor(s) and
the public in general, that the undersigned has taken possession of the property/ies described herein below in exercise of powers
conferred on him/her under section 13 (4) of the said Act read with rules 8 and 9 of the said rules, on the dates mentioned against account(s).
The borrower(s)/guarantor(s) in particular and the public in general are hereby cautioned not to deal with the property/ies and any
dealing with the property(ies) shall be subject to the charge of State Bank of India, for an amount mentioned here in below along with
interest and other charges thereon.

The Bank is holding a valid and subsisting security interest (hypothecation charge) over all the current assets including receivables,
purchased out of bank finance.

Owners/occupiers of the property(ies) are also notified to handover actual physical possession to the undersigned within 30 days to
avoid use of force u/s 14 of the Act with assistance of the District Magistrate and in case, the borrower(s)/guarantor(s) do not pay back
the dues, the property(ies) shall be sold as per procedure prescribed under the Sarfaesi Act 2002, to recover the bank dues along with
interest, expenses and other charges thereon.

The borrower(s) and guarantor(s) attention are invited to the provisions of Sub-Section (8) of Section 13 of the Act, in respect
of time available to redeem the secured asset(s).

Name of the Account Description of
Borrower(s)/Guarantor(s) Immovable Property Demand Notice

Account : Mandeep Singh All Part and Parcel of Assets, viz, 03.09.2025 03.01.2026 Rs. 24,41,373I-
Borrower: Mandeep Singh| hypothecated Agriculture Machines Purchased With Bank Finance | (Rupees Twenty Four Lakhs Forty One
S/o Balwinder Singh, Near| Vide Invoice No. JAG192403ATP4 Dated 26.03.2024, Issued by | Thousand Three Hundred Seventy Three
Mehraj Road, Tehsil Nathana,| Singh Tractors, Kothe Jiwa Road, Sherpur Chowk, Jagraon. 1.[{Only) and interest from 03.09.2025 plus
Distt. Bathinda. Guarantor : NIL. | Harvester Combine SWARAJ 8200 Sr. No. MBNSW8200RPL00172. | expenses, charges and costs etc. thereon.

DATE: 05.01.2026 Place: Nathana Sd/- Authorised Officer
...... the name you can BANK upon ! Near Akalsar Chowk, Moga - 142001
POSSESSION NOTICE (FOR IMMOVABLE PROPERTYIIES)

Whereas the Undersigned being “Authorized Officer” of Punjab National Bank, Under the
Securitization and Reconstruction of Financial Assets and Enforcement of Security Interest Act, 2002 and
in Exercise of powers conferred under section 13 read with rule 3 of the security interest (Enforcement)
Rules, 2002, issued a demand notice under Section 13(2) of SARFAESI Act 2002 calling upon the
following borrower(s)/ Guarantor(s) to repay the amount mentioned in notice within 60 days of the date of
receipt of the said notice.

The Borrower(s)/Guarantor(s) having failed to repay the amount notice is hereby given to the
Borrower(s)/Guarantor(s) and the public in general that the undersigned has taken Symbolic Possession
of the property described here below in Exercise of the power conferred on him under section 13(4) of said
ACT read with rule 8 & 9 of the Security interest Enforcement Rules, 2002.

The Borrower(s)/Guarantor(s) in particular & the public in general is hereby cautioned not to deal with
the said property and dealing with the property will be subject to the charge of the Punjab National Bank,
foran amount details mentioned herein below.

Date of Date of
Demand Notice

06.09.2025

Borrower(s)/Guarantor(s)

Account : Shagandeep Kaur
Borrower: Shagandeep| Agriculture Machines Purchased With Bank Finance Vide Invoice No.
Kaur W/o Harvir Singh, #| 121/2024-25, 59/2024-25, Issued by Sidhu Agro Sales, Rori Road,
194, Rattangarh U rf|NearBhaiRavidas Chowk, TalwandiSabo, Bathinda (151302).

Kanakwal, Distt. Bathinda -| 1. Demp Tralla. 2. Shaktiman Pneumatic Planter. 3. Shaktiman

151301. Guarantor : NIL.
DATE: 05.01.2026

Amount
Possession Outstanding

Date of Date of

Circle Office, Moga

Pun]nb nﬂtiﬂﬂﬂl. bnnk 4th Floor, Darshan Singh Complex

The Borrower(s)/ Guarantor(s) attention is invited to provisions of Sub-Section (8) of Section 13
of the Act, in respect of time available to redeem the secured asset(s).

Name of the Branch
Borrower(s)/Guaranator(s)/

Date of Amount

Demand Notice | Possession | Outstanding
13.10.2025 03.01.2026 Rs. 8,36,811/-

Description of Date of

Mortgagor(s) Immovable Property/ies

S e R ELRUGTEN House No. 504, Street No. 15,

Borrower: Walaiti Ram|Preet Nagar, Moga, Punjab - (Rupees Eight Lakhs Thirty Six Thousand Eight
S/o Charan Dass. 142001, Khasra No. 145/1//11 (8-0),| Hundred Eleven Only) as on 30.09.2025 plus

KhewatNo. 1306, KhatoniNo. 1521, Jamabandi2012-13. further interest and other charges thereon.

G W EVGEL I GEEE EQM of the Property situated at 13.10.2025 03.01.2026 | Rs. 39,29,572.98
Borrower: Pawan|JawaharNagar, Moga, House No.{(Rupees Thirty Nine Lakhs Twenty Nine
Kumar Jindal. W-14/271, Street No. 4, Jawahar|Thousand Five Hundred Seventy Two & Paise
Nagar, Moga, Khasra No. 152-153 area measuring 9M-2S-[Ninety Eight Only) as on 30.09.2025 plus further
12 Square feet. Bounded as under: East: S.D. Girls College,|interest and other charges thereon.

West: Street No. 4, North: Ashok Bansal, South: Rajinder Jindal.
Date : 05.01.2026 Place : Moga

Authorized Officer

N

,tl i
vz

'Er AT

THE BIGGEST CAPITAL

$ FINANCIAL EXPRESS

Reed b aad

epaperfinancialexpress.comid@ @

RAMPUR HYDRO POWER STATION

FORM G
INVITATION FOR EXPRESSION OF INTEREST FOR
KGN GENERAL TRADING CO. LIMITED UNDER CIRP
OPERATING IN TEXTILE INDUSTRY, LUDHIANA PUNIAB

{|Under sub-ragulation |1} of regulation 364 of the Insalvency and Bankmptey Board of india
{insovency Resolution Process for Comporate Persons) Regulations, 2016))

RELEVANT PARTICLILARS
| Marme of the corporate debbos KGN General Trading Co. Limited
along with PANSCEN LLP (CIN: US1109PE201IPLCD3ATEL)
(PAM: AAECHE121H)
E-9 1408 5t Mo 5 Ganpatl Sireel Kall Sarak,
-__|_||,'Ihi5_:|r|i_1. |_I_I_I_|hii_|r|i_|_ P!,lrlii,lr_: I_r||:||i_| 141007
Mok Awaliabie
First sl Sacond Floor, B-32-E-10-230/3-4
Basant Vallay Colony, Streot Mo, 1, Hali Sadak,
| Ludhiana, Punjab-141008
5 Instaled capaciy of main Py
| DTL'FC-!l.llil'r'_."G_l."r'.'l_E-".‘:"&
G- | Quantity and valee of mam
products services sold in last
[iandial vear

2 | Address of the regstarad Office

3. |URL of wabsite
g Detsils of place where majarnly
of faed assals am locabed

Taotal Revenus
03-02- 20025 Tl OF-11-3025 (Provisasnat)
G621 Lakh
Fy 2024-25 {Audited)- Rs 307107 Lakh
L as on Insolhenty Commencement Dats
I Can b offained by si ||_‘|i.|1|5I an Email 1o
Makhil Sachdeva at glrpkgn@gmail.oom or
through Speed PostyLourer addressed o
Mekhif Sacheiova at H, Mo 5411, First Floos,
Preat Hospital Road, Mods! Town, Ludhiana,
Punjab-141002
Gan be ohtained by sending an Email 1o
Makhil Sachdeva at cirp.kgn& gmail.com or
through Spead Post/Couner addnessed 1o
Mikhil Sachdeya af H, Mo, 5414, First Floos,
Preat Hospital Road. Mods! Town, Ludhlana.
_ | Punjab-141002
10 | Last darte for recaipt of expression 21012024
| of interest )
11, | Oate of issue of provisional Bst o
| prespective resolution applicants
12. | Last date for submissaon of
| |'.|I'!j|'-.~:‘:ri|:l|| 1o provisianal list
13, | Date of issee of fimad s o
| prospective resclution applicants
14. | Dare of isswee of infesmation
masmorandum, esluation makrix
and requast for resolution plan o
| proapective resohstion applicants
15, | Last date for sutimissson of
| resolution plan
L&, | Procegs el id 1o subimlt
| Epression of interest
17. | Details of Corporate Debdor's
regetiation atatus as MSME

7. | No. of employees, workmen

B | Forthar diztadls maluding last
gvallable financial stataments
[with schedules) af Dwo years
lists of craditors, relevant dates
far subsequeant evants of the
process are guailable an

8. | Efigibility for resalution applcants
undar section 25(2h) of the
Code = avallable At

31012006
05022026
15-02°2026

220

2203076
 cirp.kgn@gmall.oom
'Udyam Reg No: UDYAM-PB-12-0052202

Clessification: Small Enferprises
Clessiication year, 202526

MikhH Sachdeva

Resolution Professional

KGN General Trading Co. Limited

Regn No; |BB1/1IPAGOLA1P-P-02 743,/ 20222023 /14184
Address (541-L, First Floor, Prest Hiospitad Hoad,

Wodel Town, Ludhiang, Punjab- 141003

AFA: AR 1418402311226/ 1087 79 valld Upte 31.12.2026

Date:; 0EOL. 2026
Place: Ludhiana

L
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FROM AMYTHIMNG TO EVERYTHING

CLASSIFIED AD DEPOT (CAD)

Book classified ads at your nearest Express

Group’s authorised Classified Ad Depots

PATPARGANJ : CHAVI ADVERTISERS, Ph.: 9899701024,
22090987, 22235837, PREET VIHAR : AD BRIDGE COMMU-
NICATION, Ph.: 9810029747, 42421234, 22017210,
SHAKARPUR : PARICHAY ADVERTISING & MARKETING,
Ph.: 9350309890, 22519890, 22549890

WEST
JANAKPURI : TRIMURTI ADVERTISERS, Ph.: 9810234206,
25530307, KAROL BAGH (REGHARPURA) : K R ADVERTIS-
ERS, Ph.: 9810316618, 9310316618, 41547697, KARAM-
PURA : GMJ ADVERTISING & MARKETING PVT. LTD., Ph.:
9310333777, 9211333777, 9810883377, NEW MOTI
NAGAR : MITTAL ADVERTISING, Ph.: 25178183,
9810538183, 9555945923, MOTI NAGAR : UMA ADVER-
TISERS, Ph.: 9312272149, 8800276797, RAMESH NAGAR :
POSITIVE ADS, Ph.: 9891195327, 9310006777, 65418908,
TILAK NAGAR : SHIVA ADVERTISERS, Ph.: 9891461543,
25980670, 20518836, VIKAS PURI : AAKAR ADVT. MEDIA
Ph.: 9810401352, 9015907873, 9268796133

CENTRAL
CHANDNI CHOWK : RAMNIWAS ADVERTISING & MARKET-
ING, Ph.: 9810145272, 23912577, 23928577, CONNAUGHT
PLACE : HARI OM ADVERTISING COMPANY Ph.:
9811555181, 43751196

NORTH
TIS HAZARI COURT : SAI ADVERTISING, Ph.: 9811117748 |
KINGWAY CAMP : SHAGUN ADVERTISING, Ph.:
9818505505, 27458589, PATEL CHEST (OPP. MORRIS
NAGAR POLICE STATION) : MAHAN ADVERTISING & MAR-
KETING, Ph.: 9350304609, 7042590693, PITAMPURA
(PRASHANT VIHAR) PAAVAN ADVERTISER Ph.:
9311564460, 9311288839, 47057929

SOUTH

CHATTARPUR A & M MEDIA ADVERTISING, Ph.:
9811602901, 65181100, 26301008, KALKAJI : ADWIN
ADVERTISING, Ph.: 9811111825, 41605556, 26462690,
MALVIYA NAGAR : POOJA ADVERTISING & MARKETING
SERVICE, Ph.: 9891081700, 24331091, 46568866, YUSUF
SARAI : TANEJA ADVERTISEMENT & MARKETING Ph.:
9810843218, 26561814, 26510090

FARIDABAD (NEELAM FLYOVER) : AID TIME (INDIA)
ADVERTISING, Ph.: 9811195834, 0129-2412798, 2434654,
FARIDABAD (NIT, KALYAN SINGH CHOWK) PULSE
ADVERTISING, Ph.: 9818078183, 9811502088, 0129-
4166498, FARIDABAD : SURAJ ADVERTISING & MARKET-
ING, Ph.: 9810680954, 9953526681, GURGAON : SAMBOD-
HI MEDIA PVT. LTD., Ph.: 0124-4065447, 9711277174,
9910633399, GURGAON : AD MEDIA ADVERTISING & PR,
Ph.: 9873804580, NOIDA (SEC. 29) : RDX ADVERTISING,
Ph.: 9899268321, 0120-4315917, NOIDA (SEC. 65) : SRI
SAl MEDIA, Ph.: 0120-4216117, NOIDA (SEC. 58) : JAI
LAKSHMI ADVERTISERS, Ph.: 9873807457, 9911911719
GHAZIABAD (HAPUR ROAD TIRAHA, NR GURUDWARA) :
TIRUPATI BALAJI ADVERTISING & MARKETING,
Ph.: 9818373200, 8130640000, 0120-4561000

EDUCATION (IAS & PMT ACADEMIES)
FRIENDS PUBLICITY SERVICE 23287653, 23276901, 9212008155

For CAD enquiries please contact :

ROHIT JOSHI 9818505947, ABHINAV GUPTA 9910035901
For booking classified ads, please contact 011-23702148,
0120-6651215, E-mail : delhi.classifieds@expressindia.com

. Chandigarh
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Auction Notice

Punjab Waqf Board
The Punjab Wakf Board intends to lease out its following properties in District Amritsar as per the Wakf properties lease
Rules, 2014 through bids to be held on 07.01.2026 at 10.00 A.M. at Branch Office, Punjab Wakf Board, 19, New
Tehsilpura, Near Red Cross Women Hostel, Amritsar

Property Description
Sr. perty ; Purpose Period Reserve Price
No.| Location Kh Nos Area
1. |Gole Mosque, Rani Within : Rs. 2525/- per month i.e.
Bazar, Bazar abadi 14955q.Yds| Commercial 35 Months 2.5% of the collector rate
No. EO/PWB/ASR/12392-93  Dated:-05.01.2026

The interested persons may contact Estate Officer, Punjab Wakf Board, Amritsar for bid on 07.01.2026
at 10.00 A. M. at Branch office, 19, New Tehsilpura, Amritsar. Remaining terms and conditions will be
briefed on the spot. All the rights is reserved with the Estate Officer for cancellation of the bid.

S/d Estate Officer, Amritsar.
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